
CENTRAL ^MINISTRATIVE TRIBUNAL;PRIiCIPAL BENCH: DHlHI

• DATE OF DECISION: 9-8-1991.

Shr 1 R.D. Sharma . .. Af-p lic3 nt.

V.

Union of India. ' .. Respondent.

CCHAM;

0,

tion'ble Mr.o.Sreedharan Nair, .. Vice-Chairman,

pjon'ble Mr .S.Gurusanlcaran, .. Member(A)

Shri G.D.Gupta, Counsel for the applicant.

Shri F.P.Khurana, Counsel for the-respondent.

S. GURUS ANKMAN, Mi JviBER (A) :

JUDGMENT

In this applicatiooj the applicant vh o is v,'orking as

a Stenographer Grade-C in the ftUnistry of HomeAffairs, has

prayed for issuing a direction to the respondent to release

his psy and allowancas I-1-.1983,

2» I'/e observe from the reccrds that even though this

application •••as filed on 4-5-1983', it is not disputed that

the applicant has been prsmaturel'/ retired by the res'oondent,

with effect from 7-4~1938. The application ^A^as heard alon:;

with 0.j^'.No.593 of 1988, in •which the same applicant had

challenged the validity of the orders retiring him prematurely,
t-

We• obs^^'^-th-at O.A«5^0.593 or 1988 has been dismissed by us

to-<lay.

3. v'je have heard both parties and perused the records.

Since he has been prematurely retired vv-ith effect from

7-4-19 38, the cause of action in this applicaticn does not

survive 9 since along vjith his settlement dues, the pay and

allowances and other monetary benefits due from 1-1-1988 viil;

also be paid after due adjustments for .periods of unautho

rised absence, etc. if any.
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• 4. Hence, we dispose of the application with the

direction that ti-,ey should settle the settleraant dues of the

applicant expedit iousiy kaepirg in vievj out directions in

0.A.N0.1754 of 1987 filed by the same applicant and decided

by us to-day.
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